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Hari Chand , .
s/o Late Fnool Chand {Brother of aeceased ).
r/o A-332 , Minto Ro^rf,
Ne w Qe lhi-2

By Advocate Shri M.A.Rehm an.

Ve rs us

...... .Applicant^'

1. Union of India through its

Secretary,
Ministry of Urban Development,
Govti? of India,
Mew Ihi,

2. The General Manager,
Govt.^ of India Fress,
Minto Road,
ixje w De Ihi -2 «

By Advocate Shri M^hav Panikar,

,Respondents

.JUDGMENT

In this application, Shri Hari Chand has

prayed f or c ornpassionate appointment consequent to

the death of his brother Shri Pool Chand, Labourer,

UOX. Press Minto Road, NewErelhioi 17,5.94.

2. The applicant who belongs to the SC cm unity

claims that the deceased divorced his wife in 1984

and hsri- two minor children died in 1983, and he

is now supporting his- 75 years* old mother

( whose other son was the deceased Phooi Chand )

besides his own family. Applicant's counsel has

sought to find support from Section 8 Hindu

Succession Act and the ruling in SIM 1994 {4} 134 L

3. The- respondents point out in tteir reply

that the applicant is not the legal 'neir of the

deceased Govt^Servant in his declaration- form and
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y nomination form, for GPF, DCRG, Family Pa ns i oh._j2xc , in

which the deceased employee had made his mother 3mt,

Raj jo Oev-i as the legal nominee p They also state that

the applicant has not filed any supporting documents

with his representation such as rati-on-card, aducjtion

certificate, proof of age, re 1ationship with late

Govt, servant, details of family members ete., fon

the basis of which the claim of the applicant for

compassionate appointiijent could be examined. It is

furthermore^that the applicant's younger brother Gopi

Chand is gainfully employed in Doordarshan Etelhi,

4* The applicant in his rejoinder states that

copies of the relevant documents have been sup Ixed to

the respondents, but have not been considered by them .

He also states that his brother Gopi Chahd is Living

separately anci not supporting other family members of

deceased iPhool Chand,

5, There is merit in the respondents' c jntention

that the primary objection of giving compassionate

appointment is to give immediate relief and support

to the family of the deceased Govt.^ servant to save

them frc^ indigence, and not to support the family

of the brother of the deceased«s Govt. servants

Under the circumstances. Section 8 Hindu Succession'

Act and SIR 1994(4) 134 does not help the applicants '

Furthermore the app lie ant *se younger brother is

' admittedly employed gainfully in Delhi Doordarshant

6. Under the circumstances, I see rio reason

to interfere in this matter. The 0.A.fails and is

t5 IS missed, no costs.
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